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| THE ROAD TRANSPORT CORPORATIONS
(AMENDMENT) ACT, 1956

Act No. 87 oF 1956 ,
- An Act to amend the Road Transport Corporations' Act, 1950.

[28th December, 19567;

B it enacted by Parliament in the Seventh Year of the Republic

of India as follows;— .

1L (1) This Act may be called the Road Transport Corporations
(Amendment) Act, 1956.

Short title.

Insertion 2. After section 47 of ‘the Road Transport Corporations Act, 1950,

‘s’efcﬁgg"gm the following. section shali be inserted, namely:—

Special “47A. (1) Where on account of the reorganisation of States

%’orro "‘f;;’g‘ns, under the States Reorganisation Act, 1956, the whole or .any
gitsl;gfurii gl’ . part of a State in respect of which a Corporation was, imme-
L o of cma?n - diately before the 1st day of November, 1956, functioning and

Corpora- operating, is transferred on that day to another State and by

‘ ti
- o reason -of such transfer, it appears to the State Government

necessary or expedient that the Corporation should be reconsti-
tuted or reorganised in any menner whatsoever or that it
should be dissolved, the State Government may frame a schemnte
for the reconstitution, reorganisation or dissolution of the Corpo-
ration including proposals regarding the formation of new Cor- -
porations, the amalgamation of the Corporation with any other
Corporation, body corporate or a commercial undertaking
of another State Government, the transfer of the assets, rights
“and liabilities of the Corporation in whole or in part to any
other Corporation, body corporate or a commercial undertaking
of another State Government, and the transfer or re-employ-
ment of any workmen of the Corporation, and the State Gov-
ernment may forward the scheme to the Central Government
" for approval.
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Explanation.—For the purpose of framing any scheme under
- this sub-section, “State’ Government”,—

. (1) in relation to the Bombay State Road Transport
Corporation, the Kutch State Road Transport Corporation
and the Saurashtra State Road Transport Corporation, shall
mean the Government of the State of Bombay, as formed
~under the States Reorgamsatmn Act, 1956; and ‘ 37 of 1g
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37 of 1956,

'(2) On receipt of any such scheme, the Central Govern-
ment may, after consultation with the State Governments
concerned, approve the scheme with or without modifications
-and for the purpose of giving effect to the approved scheme, the
Central Government may, from time to time, make such order
in relation thereto as it thinks fit and every order so made shall
have effect notwithstanding anything contained in this Act.

(3) Any order made under sub-section 2) may ﬁroyigﬁe
for all or any of t_he following matters, namely:—

" (a) the dissolution of the Corporation, notwithstanding

'any’rhhing contained in section 39;

%

(b) the reconstitution or reorganisation, in any. mannei‘
‘whatsoewer, of the Corporation including the establish«

ment, Where necessary, of more than one Corporatmn in

any State; : : . Sl

, _(c) the amalgamation of two 'or more Corporatlons, or
of one Corporation with any other body corporate or a
commercial undertaking of any other State Government;

(d) the extension of the area for which the Corpora-
tion is established, or the exclusion of any area therefrom;

(e) the transfer, in whole or in part, of the assels,
rights and liabilities of the Corporation including the
transfer of any licences or permits granted to the Corpora-

tion, to.any otheér Corporation, body corporate or a coms -

mercial undertaking of any other State ‘Government, and
the terms and conditions of such transfer;

(f) the transfer or re-employment of any workmen of

the Corporation to, or by, any such transferee, and, subject

to the provisions of section 111 ot the States Reorganisa-
tion  Act, 1956, the terms and' conditions of serviece appli-
cable to such workmen after such
ment; R

(9) such incidental, consequential and supplemental

matters as may be necessary to give effect to the approved
scheme, :
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@ Where an- order is made under thls Section transfer-
ring the asseto, rlghts and 11ab111t1es of any Corporatlon then,
by wvirtue of ‘that order, 'such assets, rights and Iiabllltles of the -

€orporation shall vest in, and be the assets rlghts and 11ab111t1es
of, the transferee.”.

Repeai arii 3. (1) The Road Transport Corporatlons (Amendment) Ordi-
saving. nance, 1956, is hereby repealed. 8 of 1956,
@) . Notw1thstand1ng such repeal, anything done or any “action
taken in the exercise of any powers conferred by or under the said
Ordinance shall be deemed to have been done or taken in the
exercise of the powers conferred by or under this Act as if this Act
were .in force on the date on which such thing was done or act1on
was taken,
- THE REPRESENTATION OF THE PEOPLE (MIbCELLA«
,_ Q 2 » CE 7 NEOUS PROVISIONS) ACT, 1956
3 - Acr No. 88 oF 1956
o s JD ~4 An Act to prov1de for the removal of dlsquahﬁcahons for
e niembership of, and voting at elections to, Parliament
and State Legislatures, and for certain miscellaneous mat-
ters in connection with such elections. .
- : i [28th December, 1956]
Be it enacted by Parhament in the Seventh Year of the Republic
~ of Ind1a as follows:— ‘ : , i
Short tith 1. This Act may be called the Representatlon of the People (Mis-
hort,u % cellaneous Provisions) Act, 1956.
moval of 2. (1) Every disqualification for membership of Parliament or of
giesql?aliﬁca.’ the Legislature of a State incurred by any person under the Repre-
tlons. sentation of the People Act, 1951 (hereinafter referred to as the 43of 1ps1.
principal Act) before the commencement-of the Representatlon of
~ the People (Second Amendment) Act, 1956, for failure to lodge a a7 of 1956.

return of election expenses as required by clause (c) of section.7 of
the principal Act is hereby removed.

2) .Every disqualification for memberéhip of Parliament or of
the Leglelatme of a State or for voting at an election 1ncurred by
‘any person under the prlnc1pa1 Act before the commencement of the




